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Heard\.ld. counsgel for both‘ the parties, |

2 Mr. M, Lal, 1d. counsel appearing on behalf of the
epplicant submits that the nexne of added respondent NQ.S,
 M,S, Paul, Divisional Engineer-I,208/F,(Type-IV) Special

Officer's Colony, Railway Quarters, Sealdah, Eastern Railway,

cause title of theﬂ?‘*J'V
Calcutta - 7000 14, has not been added in the[é)téer dated

15.01. 1999 passed by thls Tribunalsy So, the name and add-ress

of respondent No.5 as mentioned above should be added to the
' . sald order dated. 15 01.99.

—

\
3. . Mz, P.Ke Arora appearlng on behalf of the respondents

submits that he has no objection regarding the claim of Mr,

’ _,__,.Ié.;gg?hijancluslon of the name of respendent N-o.S in
the order dated 150 1099.

¥

4, . In view of the above, the name of . respofxdent No. 5 is
hereby lncluded in the judgment of this 'I‘rJ.blmal dated 15. 1.99.
This @ﬁ% treated as a part of the order dated 15.,1.99 passed
A by the Tribunal, Accordingly the M, A, is dlsposed of awarding
no costs. 3 | : i ‘
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